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Heard Shri V.Venkateswara Réo, learned ¢ounsel for

the applicants and Ms.Syama on behalf of Shri

learned standing counsel for the respondents.

K.Ramulu,




2. There are two applicants in this OA and they are

now engaged as Public Call Office Attendants
District Telegraph Office at Mahboobnagar vide order
27.3.1990 and 5.5.1990 issued by R-3 and R-4.
Physically Handicapped persons and as-a matter of as
above. They were paid commission on the basis
guidelines issued by the Govt. of India.
Handicapped Te

3. Some of the Physically

Attendants who were engaged similar to the app

atl the

s |dated

They are

sisting

the Physically Handicapped persons: they wefe engaged as

aof the

llephone

licants

herein have filed 0.A.No.l187 and batch of 1994 whilch was

disposed of on 1.2.1995. The prayer .in that OA was| for a

direction to the respondents in that OA to absorb

regular - basis as Telephone

Assistants or in any other equivalent post in Group

Operators or Tel

tthem on
legraph

'¢' in

the scale of pay of Rs.975-1660 with all conseqpential

benefits.
1.2.1995 directing the respondents therein to consi
case of-the applicahts for regularising their serv
Gréup 'D' staff under the scheme of regularisat
Casual Labour in the Department of‘Telephones and
consequential diréction was also given. This 0A i
praying for a direction to the respondents to cony
applicants herein as Casual Labour by applying
(Grant of Status

Labour Temporary

That OA was diposed of by the ordey dated

der the
ices as
tion of
further
s filed
ert the

Casual

and Regularjisation)

Scheme, 1289 in terms of the judgment of this Iribunal

referred to above with all consequenitall benefits

such as

seniority, grant of temporary status, regularisation etc.




Z1)

4, The learned standing counsel submita?d that this

OA is covered by the judgment of this Tribunal dated 1.2.95

and hénce this OA also may be allowed on the same

5. I have gone through the pleadings

directions given in the above referred OAs.

terms.

and the

The case of

the applicants is squarely covered by the decisign of the

Tribunal in the above referred case. Hence,

[ see no

reason to differ from the decision of this Tribunall already

taken.

6. In the result, the following direction is

Taking into consideration the aforestates

must first observe that the request of the app]

given:-

1 facts, I

icants to

direct the respondents to regularise their servicps against

Group-C posts cannot be acceded to. Further, I

am of the

~view that the decision of the respondents to ¢xtend the

Casual Labour (Temporary Status & Regularisation) Scheme,

1989, to the applicants 1is just and fair.

I do¢ not,

however, find any justification for the respondents'

decision to consider the case of the applicantg
of Temporary Status only after they acgquired the
Casual Labour.

those applicants who opt for it would no

for grant

status of

The application of the scheme [to such of

doubt be

prospective only and cannot have any retrospectlive effect.

But in considering the cases of the applicants fior grant of

Temporary status, the

respondents must take into




—

" which are

consideration the total continuous service rende
applicants from the date of their casual engageme
whe become eligible for grant of Temporary

accordance with the terms of the scheme would

that statué retrospectively with effect from th
but‘any cdnsequential benefits ﬁlowing therefro
available ito the applicants only from the date
exercisingJ option to c¢ome under the scheme
labourefs. There shall be no recovery from 4
applicants from the amounts of commission alrea

the applicants. jge direct accordingly.

red by the
nt. Those
Status in
be granted
e due date
m would be
2 of their
as casual
ny of the

dy paid to

7. The applicants who opt for and are brought under

the scheme will have. to be considered fo

absorption in Group-D posts in
seniority and as per the scheme/relevant instrud

considering them for absorption against regular

is expected that the respondents would bear in

physical disability affliftihg; each of the applics

8. Another issue pressed before me is

present plécement of the applicants. The learn
for the épplicants pleaded that even after the
exercising option, they would not be removed
present assignments and placed in such other 3
casual

usually given to

accordance with

r regular
their
tions. In

posts, it

mind the
nts.
about the

ed counsel

applicants

from their

ssignments

labourers. The

respondents' counsel opposed this plea on the ground that

once the applicants acquired the status of casual labour,

it should be left open to the respondents to takg

work from




them wherever necessary keeping in view, however, the
disability of the applicants. There can be no doubt that
it is for the respondents to decide as to how the pgervice
ofrthe applicants should be utilised but there cam be no
denying the fact, in the present case, that the applicants
have been working as Telephone Attendants for long periods.
It is thus apparent that there is a requirement for|manning
telephone booths, and also there does not seem to bé any
proposal to wind up those telephone booths. In those
ﬁircumstances, the respondents are directed not to| disturb
the applicants from their present assignments, s¢ far as
the exigencies of the services permit, till the applicants
come up for absorption against regular postg. The
respondents are further directed to call for fréhh option
to be exercised in‘the light of this judgement, |within a

period of one month from the date of its communicaftion.

9. | The OA is ordered accordingly at the |admission

stage itself. No costs.

| . 7 (R.RANGARAJAN)
MEMBER {(ADMN.)

4 DATED: - 3rd -June, - 1996 }EHL
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The Directer 3% General, Telecemmunjicatiens,
Sanchar Bhavan, New Delhi,

the Chief General Manager, A.P.Circ¢le, Deersanchar
Bhavan, Abids, Hyderabad.

The 0fficer(Incharge), Telecemmunicatiens
Mahabubnagar,

The Divisienal Officer(Engineering), Teleremmunicatien-
Mahabeebnagar.

The Asst Superintendent(TT), Incharge, Department
ef Telegraph Office, Mahabeebnagar.

One cepy te Sri. V.Venkateshwara Rae, adyecate, CAT,Hye
One cepy te Sri, K.Ramlee, Addl, CGSC. CAT. Hyd.
One cepy te Library, CAT, Hyd.

One spare Cepy.
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